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CENTRAL ADWHNISTRATIVE TRIBUNAL

PRINCIPAL BENCH
C.P, NO,224/1996
m.Ao NO 02129/96 in
0.,A, ND.821/1896

New Delhi this the 29th day of October, 1996,

HON'BLE SHRI JUSTICE CHETTUR.SANKARAN NAIR, CHAIRFAN

HON'BLE SHRI R, K, AHOOJA, PMEPMBER (A)

Court on its oun moticn in
Ranjit Singh S/0 Om Prakash
working as Mazdoor under cué

" (Utility) posted in the office

of G ,E, E/M Eleectrical,
under AGE Elect No,I,
Delhi Cantt-110010, coeo Apglicant:in
‘ _ : 0.A, Np,821/1996

-Vgrsus-

1. Col, F, D, Sethna,
Commander Works Engineers (Utility),
Delhi-Cantt
New Delhi-110010,

2, Station Commender,
~Station Headquarters,
Delhi Cantt-iC, ’

3. Estatse Officer,
Station Headquarters,
Delhi Cantt-10. " +es Respondents

( By Shri M. K, Gupta, Advocate )

The ?etition having besen hsard on 29,10,1996,
the Tribunal on the sams day delivered the
following :
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CHETTUR SANKARAN NAIR, J,/CHAIRMAN — K
Complaining of disobeﬁiencé of the orders of this

Tribupal in 0.,A, Ng, 821/5996; applicant has approached

us,: Respondents appsared oﬁ.noticq; and submitted that

they made a mistake and they have ekpréésed ‘regrset

for the mistake committed by them. Applicant has

been put.back iﬁ the accommodation that had ?een

allotted to him, He will be allowed to retain the
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accomnodation until regular allotment is made oT
unless somethlng bsyond the contrel of respondents
happens, We think that the apoloagy tendared by
reSpondeﬁts is genuine and that they feel contrition
for the wrong committed by them, Accepting ihe
apology énd recording the submissions made on their
behalf, notice is dischargéd and the petition is

dismissed, No costs.
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Dated, 29th October, 1996,
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( R. Ko A a ) - ( Chettur Sankaran Nalr, J. )
er(A Chairman :
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